EDITORIAL NOTE

The Child in me
cried “give me my rights. [
have a right o live with
dignity and honour. [ am
the future of the nation.
Do not neglect:  me
otherwise the nation would
suffer. I 1 blossom into
flower, it would make Lthe
surrounding divine buf if T

am suppressed, tortared
and neglected, [ may
snatch wvour  sleep  and
revengeful.”

It was & soliloguy and
pricking of my inner soul
that caused intense pain
which pushed me out of
my sleep  well  past
midnight and left  me
sweating, It happened fow
months after my induction
in the Committee when
1  became AWArE of
the gpruesome, unpleasant
and disturbing events
concerming the child, The
plight of the children for
safety, security, shelter
and nourishment startled
me. I pat my head down
in shame for the abuse
and neglect the children
face in the society. They
are treated as chaftels.
This wazs the amital
experience [ had while
functioning as member of
the Commitiee,

Very often travelling in car
we find children begsing
for money knockinmg at the
windscreen only to be
denied any alms. Children
bemng [oread Lo worle at way
side eateries and [Fhabas
both in city, subuorbs and
highways disregarding
child labour laws by taking
advantage af fhe
inaction ol the law
enforcing apencies. Abject
poverty  and apathy
of all the stakeholders
notwithstanding severil
faws and United Nations
Declarations  recognizing
child rights and several
‘os' and ‘donts’, sitiiabon
remained the same until
Juvenile  Justice  system
found a patriarch in
Justice Madan B, Lokur,
Today's children
are tomorTow's citizen and
shall shape the destiny of
the mnation in foture.
Welfare of the children

is of wimost importance
and must be given
topmost prioricy.
Counsellmp, rehabilitation
and re-integration with the
gociety arc  the main
ohjectives of the 2015 Act.
While functioning &= a part
of the Committee, | have
found that sensitization at
all levels is called forand a

peneral AWAreness of
the child rights  at all
levels is required .The
auperintendent of  the

Homes is the person to
whom & chitd would look
for any need and it is all
the more necessary that
proper persons should be
selected for the said Office.
On 9% Febroary, 2018, the
Supreme Court took the
extant Government 1o task
for the *tardy if not sirtual
nen-implementation” of
Juvenile Justice Laws, and
ipnoring  the plight  of
“voiceless if not silenced”
children of India.

The lackadaisical
attitude of the Government
and authorities.  towards
children are shoclang: The
conditions of children in
shelter  and  observabion
homesz are abysmal. There
are an increagsed number
of wacancies in Juvenile
Justice Institutions, Profile
of each child i to be
made to understand his
needs  and, accordingly,

to provide remedial
Measures: Converntional
educations  along  with

vocational trainings are to
be encouraged. The latent
talent of a child needs to
be identified and nurtured.
Idle  brain 8 devil's
workshop, The children
should be enpaged in
activities to build physical
and mental strength,

The Government
i expected to create
some sort of employment
opportunities  to  ensure
that the joveniles return (o
the society's mainstream
after they complete their
gentence  and  do Aot
commit ofime again, A
meaningfal  rehabilitation
of juveniles is what we look
for and expect all the
stakeholders to work in

that direction, Special
attention i8  required  for
the juvenile offenders who
are  the truly neglected
children and who are kept
in imstitutions. completely
isolated from the rest
of the world and leaves
them to their own device
with scant attention
being paid o well-heing
and rehabilitation. They
were completely ostracied,
However, now the situaticn
has changed by reason of

the 2015 Act. where
much emphasis is Iaid
o restoration and

rehabilitation of the CCl=s.

A child does not
Tequire  sympathy but
affection. A child requires
care, love, respect and is
entitled to a decent living.
He is entitled to education.
There aré various projects
in place.  which arme
supposed to address child
rights and child educaton
bt, in reality, they are not
properiv implemented. The
children are not getting
enough exposure and the
henefits of VATOUS
schemes in place due
to  lack  of imitiatres of
the stakeholders has
agpravated  their misery.
However, the things have
started improving and the
stakeholders are now more
vigilant. Unless we have a
clear picture of what we
are expected to do and a
road map with milestones
i in place the child rghts
would remain an i
and only confine to the
stalute boolk

"Best interests of

the c¢hild shall be =&
primary  consideration in
all aotions affecting

children”, is what Article 3
of the UN Convention on
the Rights of the Child
(1989) -=says and was
ratified by India in 1992,
and which now needs to

b ensured and
implemented.  The term
“hest  Interest™  broadly
describes  the well-being
aof a child g
determined . by varnous
factors: and individual
circumstances such as
ape, the  maturity level of
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a child, the presence or

ahsence of
environment
expericnce of the child,
The Juvenile' Justice
Boards in most of the
Diztricts were in  shablby
condition. However with
the  intervenuon of our
Chairperson  and  the
constant monitoring on the
functioning of  JJB, the
things hawe started
improving and there has
been transformation of JJB
in quite a few disiricts as
well as in Government rin
Homes, Modern attractive
child  frendly  structures

and

arraved  with Beautily
pictures.  and  modern
Tactlities have been

introduced i JJB as well
as in some of the Homes,
We need to change our
mundset. Fortunately,
under the able guidance of
our Chairperson and active
participation of Justice
Tandon, the things have
started looking better and
wes hope a better future for
the children,

I only hope and
trust that all the
stakcholders would wark
in unison o -achieve the
objectives of the 2005 Act
and bring smile, hope and
joy in their face.

There 15 no place
for complacency and lots of
things are to be done for
the children. The children
are lovely, sweet  and
adorable and for me
“miles to go before 1
sleep and miles to go
before I sleep”.

S0UMEN SEN
MEMEBER OF THE JUVENILE
JUEBTICE COMMITTEE.
CALCUTTA HIGH COURT
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SUCCESS STORY :

STORY OF LILA SAHOO (name changed)

A girl of sixteen years from Bankura slum area and student of IX brought before the
Juvenile Justice Board with allegation under Sections 341/323/325 of the Indian Penal
Code. She was found guilty and given in probation for two vears under Legal cum
Probation Officer.Due to the incident she dropped out from her school. With the help of the
Probation Officer her education in regular school had been restored. She appeared and
succeeded in Madhyamik Examination in the Year 2017, Her early marriage attempted by
her parents could be restrained. Department of Women Development and Social Welfare,
Government of West Bengal provided her benefits under “Kanyashree” scheme. She is now
continuing her education with a dream to have a successful career.

STORY OF PAYEL DAS

Payel Das of Prabartak Home, Chandannagore has impreszed the committee with her
command over Bengali literature and passion for poetry. She has scored 71.4% marks in
the Higher Secondary Examination and aspires to be a teacher in Bengali language. She
wrote two soulful poems in Bengali during her interaction with the committee. She has now
been absorbed as a staff of the home and is presently functioning as “*Home Mother” in the
Prabartak Home.

figw R e e

W 'P' Like a tseoautfful ftreasere wihich 4s mooie
= Ia vt for all and sundry
gty | ITETR, S e thing of beatety reeant for all

T TR W W
T A TV RO CRUT oM e,
el e B e

“fifire a5 o e fom e B T wEs
A T TR o TeT uNT AR
e, Flm e WS WA WRI W) |

Sl ooerer TR o e R 0
wiEn wEE v, W A8 el wil =EgE
o= W o o e,

ity oy S oFE R DTSR

farg ofl piml T TEEls WEE A WS W,
T TR TR VEE
o WiefEeoT Wewse WOE HOS W

e, R AT TG Wl s T o wilftee T

o Wi wCe W RO WA A -
T%%mmﬁmwu

I's meat fawe reee, mannede ooa I Dep,

A fewely relotionsiip in dhis wesorld

P ried to a differenily permanont relabion
It is ferecfiy opon fo ofl

As different relations are Hed in succession.

Tl bty of 0 vose seeoes
I et Roands of o coring prerson
Fwm after i hos withered
Ueodause for its extstonce the person is the reason

Fleed It s=orreeet rose

Whemn in uncorimg fonds it folfs
1e bdesrris e i

Sleeds are fee greosmd ol irs peala,

Hevaaly s erphanced ond gains permonence
Chdy wrrmdclat bty (85 refiereree,

Wihertorrre God hos crealed in Pris eoaith
I5 nof meant for gerrgone
crrilyy seieh ereation (5 permanent
Thet is reeant for permanent relation,



MAR
2018

3" EDITION

ACHIEVEMENTS

=

| he

=y A= e cEiTEE oRTEET | W

Immw

The West Bengal Commission
for Child Rights has also recently
organized at State
Auditorium in Kolkata, a fashion show
where 33 girls, aged between 10 to 16
years and some of them are victims of
trafficking, of the State's
largest Shelter Home — Liluah Girls

Uttirno, a

human

Home, participated and walked the

o
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ramp, wearing designer clothes and
accessories designed by their fellow
being
trained by Bibi Russell, a Bangladesh

inmates who are currently
based international designer. The aim
behind the initative iz positive skill
development, apart from re-integration

of these children into the mainstream.
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The Commission for Child Rights
has played an important role in
showcasing the talents of children staying
at Homes in its publication*"HULLOR", a
quarterly Bengali Magazine, first
published in March, 2017. The Magazine

publishes articles, poems, drawings and

Dear Friend

Bipul Mondal
Class-Il, Purba Medinipur

Why do you brood?
&y friend, my dear
Lok up, for you [ haove come
To the fair
0 iy friend, O my dear
Dvop in your motith o sweet
Lot Ma Drarga
Make your life a happy treot

Bird of My Dream
Sikha Mahapatra
Class-VI, Purba Medinipur

A bived with plurmage green
Beak so red and gay

Whaot a song she sang for me
Chly yesterdaty

paintings of the children from the Homes
as well. The Magazine also contains
valuable articles on various topics written
by scholars and eminent persons in lucid
language which certainly will help the
children to educate and develop

themselves,

Paintings of CCLs from Dhrubashram




